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ShrI Nanda: I have to say that I 
accept  the last Suggt'stion of the hon. 
Member about the working groups 
making a continuous study. r hope 
with that assurance he will withdraw 
it. 
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The am<mdmnou were. bl/ leave, with-
drawn. 

The Resolution was, b\I leave, urith-
draum. 

18.13 Ilft. 

RESOLUTION RE: ESTABLISHMENT 
OF VARIOUS DEFENCE COUNCILS 

Mr. Deputy-Speaker: No.... Shri 
Patnalk might move his Resolution 
and _lr: for 20 minute •. 

Various Defen.ce Councib 

Shrl U. C. Patnalk (Ganjam): I wlll 
require a little more time than that. 
I will not take even a minute more 
than what is necessary. 

Mr. Deputy-Speaker: Twenty 
minutes should be enough. 

Shrl V. C. Patnalk: I am prepared 
to cut short the whole debate. 

I beg to move that-

"This House is of opinion that 
Army. Navy. Air Force and Pro-
duction Councils be established 
together with 8n over-all Defence 
Council to co-ordinate and con-
trol their activities," 

With China occupying portions of 
our territory and taking advantage at 
our military weakn."s here and there 
and with Pakistan sabre-rattling with 
American aid, I submit that the de-
fence of this country is the rno!!!t im-
portant problem today. The defence 
at the country requires a very stronc 
organi.ation. well-equipped and pre-
parf'd for any contingency jn df'tend-
jng our frontiers. In this view of the 
matter I requ."t this Houoe, the hon. 
Prime M ni~  as well as the han. 
Mini,t"r of Defence to take 8 very 
imj)f'rsonal view of the propooal that 
I am makinl/. I too forget. on my 
part. Ihat X is the Defence Minister 
or A. Band C are the Service Chief •. 

I bOil to propo,e that our Iystem It-
!telf be ' n~ .  to !iuit modrrn requireo-
m .. nfllf. to imorovp thr pffkiency of thf! 
defence organisation. to make UI equip-
ped for defence and to lupport our 
hon. Prime Min ~ . '~ toreiJrTl policy 
throuJ{h a ~ on ' dC'fence ora-anlsation. 
That \, .11 thai I want. I have here 
ab.olutelv nO'hlnll to dL.cu •• on party 

~. Thi!!: diM"u!IILlfion. I appeal. mUllt 
("ut ' ~ .. all party Jinp!!! and wt' Ind 
thr '. O n ~n  ~  take a very 
imneT"'!lllonal vif'W at thi!t f)roposal to 
• ... P. thAit Wf" have the be,t ~ 1 

"""slbl". th.t we hive. fool-proof 
~ M 1 WhfOTP thpre ".,f11 bP the m •• I~ 
mum ~ ' ~n  and ~ maximum 
economv and thlt th"", .. 111 he no 
looDholp fM woakn""-..... for frustra-
tion. for I>OM'IIption and 10 Oft. 



1°"3 Resolution re: APRIL 8, 1960 E.t4bluhment of VI1I'iotto 10554 
Defence CouncU. 

[Sbr! U. C. Patnaikj 

Therefore, I beg to move this 
resolulion, and I do so with reading 
a part of the speech of the Prime Min-
ister on the 25th March, 1955 when 
the Commanders-in-Chief were re-
designated as Chiefs of Staff. The 
Prime Minister assured the House 
that the Council system would be 
ultimately introduced in India. I am 
reading from his speech. This i. what 
he said: 

"In some countries where they 
have eot these Commanders .. in-
Chief in this manner-in fact in 
most democratic countries-they 
have Borne kind of Defence Coun-
cils; in England, for instance, 
there is the Army Council, the 
Air Council and the Admiralty, 
which perform the functions of 
lhe Commanders-in-Chief. No 
doubt, it may be desirahle for us 
also to form these Councils. W. 
shall look into this matter. We 
cannot, of course, produce a Coun-
cil suddenly. A Council repre· 
sents a grea t deal of experience 
and accumulated knowledge on 
the part at our senior affteers. 
But we are going into thi. matter 
and hope gradually to develop 
these Council!! tor each of these' 
FI('rvices," 

This is what the Prime Minister 
anured the House five years ago, and 
J believe that five long years have 
been adequate to give our senior 
olllcers the necessary training to man 
thew. Counclls. 

Then. Sir. J come to Dr. Kltju who 
within a tew months succeeded the 
Prime Minister. and tor reasons be.t 
known to him. or accordlnll to the 
brief that he got from the Defen"" 
Mini.try. In reply to a Starred Que.· 
tion from the hon. Member. Shrl M. R 
Krishna. on the 7th 8optembPr. 1955. 
stated that we have a Defence 
M n . ~ '. Committee and a Committee 
fnr ~  of the th..., 8omceo. which 
WPT'P ~ of the Cnnn('it ~ -  

in other countries. He said that Gov· 
ernment would actlvl ... those Com· 

mittees tor the present, see how they 
work, and then if there is any lacuna, 
he assured the House that Government 
will have the Councils. 

That was about six months after 
~ Prime Minister's assurance to tile 
House. Then nothing happened. 

The Estimates Committee went Into 
the matter, and in one of the best 
reports of the Estimates Committee. 
the Twenty-sixth Report on the 
Ministry of Defence. they pointed out 
the lacunae in the present system. 
They pointed out that our Committee 
system is not the same as the Council 
system in U.K. and they suggested 
that OUr Government should try to 
study the system prevailing In other 
countries, particularly U.K.. U.S.A. 
and other countries, and adopt the 
same, or place before Parliament a 
legislation tor changing our present 
system. The Estimates Committee 
stated that while bringing in such a 
resolution. Government must prepare 
a memorandum .howlng what io the 
.tate of affairs in other countries, whal 
is the advantalle or disadvantage of 
lhe respective system. and bring a 
legislation for statutory reorganisation 
of the Detencce Services. That was 
placed On the Table of the House In 
July. 1958. about three years ago. In 
spite of that, OUr Defence Ministry 
seems to be particular that there 
.hould be no councn. of the kind in 
India. They seem to hold the view 
that the present committees, the 
Defence Ministt'r's commIttee and the 
three service committees. are adequate 
for the purpose. that they are more 
or less rentica! of the counct1 system 0' the U.K .. and therefore there Is no 
need to JIO in for any change. 

Before I give details ot our system 
and their sY!IItem. leot me makp 8 lort 
of o n8 i~ .  of tht'ir ~ n with 
OUI'S. Our Lok SlIbha Secretariat ha. 
o ~ anothM' nire-book. ''I)fofeonee 
Matters in the Brlti.h Parliament". Tt 
i. • very Interesting book. and. In 
""lie of th.. ..,..at expert and spec!a-
lI ... d knowledge .,.,......eel by our 
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Defence Minister and hi. colleagues. 

[ would request them to go through 

the book produced by our Research 

Department, which shows the position 

tn U.K., how they treat Parliament. 

'ow they bring everything before 

Parliament and so on. 

In that book, they have given 

sort of picture of the U.K. organisa-

tion. First, they have the Defence Com-

mittee at the top. Then you have the 

Minister of Defenee. He has two 

organisations under him. One i. the 

Defence Board, and the other a newly 

created organisation, the Chief of 

Defenee Staff Committee presided over 

by the Chief of Defence Stal!. The 

Defence Board has the Defence 

Minister himself .R Chairman, and the 

membel'll are the three Servke Minis-

ters, the Minister of Supp1y, Chief of 

the Defence Staff, the Permanent 

Secretary of Defence. the three Chiefs 

of Staff and the Chief Defence 

Scientist. This is the constitution of 

the Defence Board. The post of Chief 

of Defence Staff waR created In 1958. 

Air Marshal Dixon ~ the first Chief 

of Defence Staff, and now It Is Lord 

Mountbatten. He h&< ~o  the Defen"" 

Board. Under this organi .. t; .... , there 

are four other organisations. One is 

the Supply Department under tho 

Minister of Supplies, the othel'll are 

the service organisations-the Armv 

Council, Admiralty and Air Counc;i. 

presided over by the three Service 

Mlniste .. , corresponding to our 

Deputy Mlnlstel'll. In the.. 8orvl"" 

Council. the mombel'll are: chief lit 

the particular servlce.-Chlef of the 

Army Staff, First Lord of tbp 

Admiralty or Air Marshal a. the ea ... 
mav be--the Deputy Chief of Stair 

and the principal stal! nfI!",,1"S of th .. 

~i . services. the ParliamPntary 

Under-Secretary. the Permanrnt Sec-

retary and the Accounting OfIIcer. 

The Prlncl"" I Stall' OftIcers are the 

Chief of General Staff, Adjutant-

Gpn.ra\' Quartenflaller General. 

MGO. n. n~ -In-  and th. 

Mnllary Secntary. Theoe ml1ltary 

.~  Ii,," are in the council. each one 

of them IIl"'Clall.inll In acme putl-

cular subject, each one of them .... -

ponsibl. tor some particular subject, 

and they have their place in the 

council statutDriIy. that is according 

to law. Not only the Chiet of Staff, 

but all the Principal Staff Officers are 

mpmben; of the Army. Navy or Air 

Council. On the civilian lide, you 

have the Secretary for that particular 

department or Ministry, and you have 

got the accounts officer for that 

department or Ministry. The.e a11 

sit together with the ~ i  Minl.ter. 

corresponding to our Deputy Mlnl.-

ters here, in the chair. Und.. the 

overall direction and control of o ~ 

n ~n . and according to the overall 

directive! at Government, this sl"rvkp. 

committee is for all practical purposes 

the government for that particular 

branch. It is responsible fOr training 

it is responsibl£" tor organi!ation; tt is 

responsible for discipline, and It I. 

responsible for that entire .ervlce. So. 

in the English .,..tem, with a Service 

Mini.ter, corresponding to our Deputy 

Minl!li1er in thp chair. yn1,l havr got 

all the •• peop1e the .. with the .t.tu-

tory power of arriving at decisions. 

In our syIItem, we ~ got, no 

doubt, •• I said earUer, the Defence 

Minister'. committee, of which the 

Defence Minister I. the chairman. and 

the two Deputy Defence Mlnl.t.r. ar. 

membel'll. and the three •• rvlce chief. 

are member!', and the ~n  Secl"f'-

tary and the Financial Adviser are 

also membon. 

11.18 hn. 

[MR. BPl:AKI!R jn '"_ eMir] 

They are the members of the Defence 

Mlnl.t .... •• commitIoN'. 

Then, the.... II another commltt_ 

caned the th....., oervlceo committee.. 

one of them ",latel to the Army. 

another ",lat .. to the Ha..,.. and tho 

third one relalel to the Air Fore. 
Her. also, It is the Defence Mlnloter 

himself. and ""t hi. Deputy. who I. 

the chairman of all th ..... tit....., com-

mitt.... There. he i. the chairman 

of the Defenee K1nlsters' committ .... : 

h..,., allo, he \I !be chairman of the 

three oervie.. committee.. And .. ho 
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are the members of these service 
committees? They are Ihe chief ot 
the concerned service, the Defence, 
Secretary and the Financial Adviser, 
a very smaTI group that sits together 
and doe. It. 

Then, of course, there is the chair· 
man of the Chief. at StalT Committee; 
he is not the Defence Minister at 
present, you have the Air Marshal 8B 

the chairman; the other two chief. 
are there. 

But, then, one very important 
dilTerence between their committe. 
and our eommittee is that our com-
mittee is more or less an advisory 
committe(' with no statutory powers, 
where the PSO's, that Is, the .enior 
OffiCPTS of the particular service have 
no statutory right to be present. That 
i. to say, if It is an Army committee. 
if the Army chiet wants two or three 
at his PSO'. or he wants anybody 
other than the PSO'. to come and 
help him and to brief him, then, 
according to military phraseology, 
that particular officer will be in 
attendance; he will be in attendance 
to advise hi. Chief of StalT who will 
repr.sent the matter to the chairman 
or to the committee. 

A. you know, Sir, In an Armed 
Forre, the Chief at S'aff is not per-
tedly acquaInted with al1 the diffe-
rent branches at activity. He I. a 
specia11.t In onlv one branch. It he 
has been an Intantry man, he does not 
have anything to do with the other 
st'rvicps. whert'R!!I In U.K., each man 
who I. In charge of a particular 
organisation. who I. cal1ed the PSO 
Is a .ppciali.t In that branch; he I. 
rf"sponstble for that particular 8C"tiVitv 
of the Army or the Navy or the Air 
o ~ as the case may be. The PSO 
is 8 verv stniar O"'t"f'T'. or rAther th(" 
.. ,.n{ornulst nmceT'. Tht'!e PSO's arp 
E(>nprAl1v T.tf"lIh"'T'\An t·("rrT'Ipraht or 

Ma1or-Genera'" thrv or. Ih. ~

hond men at the Chief of Stofl'. In 
UK. thpv arE" thflT'e by 8 !tt"'Rtutnrv 
r!phl with !'qual powero. so th.t .Rch 
PSO CBn say, wen, my .. rvlet' roqul",. 

this, unless this Is done, my service 
will not be able to tace the Chinese 
aggression or the Pakistani aggres-
sion, these are the things which you 
are going to purchase, my service 
does not require these things, more 
important than 011 these things Bre 
these other things, and so on. That 
statutory right of each senior officer 
at the Armed Forces Is a very Impor-
tant check on various things; It Is a 
check on corruption; It Is a check on 
inefficiency; it is a check on unpre-
paredness for war. In our country. 
we have not got It. We orr told that 
our syst(!m is a rpplica of theirs. Our 
system Is a replica of theirs In the 
~ n  that there are a few committees 
like they hav£' with the Defence 
Mini.ter In the chair with two or ~ 

Service Chiets sitting with him, with 
hi. Financial Advl.er bv hi. .Ide 
That Is all. Does the D.t';nc. Mint.-
ter get the advice of half a doze" 
PSO'.? Whatever the Chief at the 
Army In the Army Committee Or tho 
Chlet at the Navy In the Navy Com-
mlltee or the Chl.f of the Air Force 
Committee .ays, that I. final becau.e 
the Detence Mlni.ter with 011 his 
pomp and splendour Is, after all, 8 

non·te-ch'liC"iJtn. a layman 11k.... many 
of us. So he wl11 not be obi. to put 
hi. foot Mwn It the Armv Chl_f or 
the Navv Chief or the Air Foro. Chlpf 
tell. him that a certain thing I. 
required. 

For In.tance. when Paki.tan thr".-
t£lnrrl ~ 1 'O ~ thp hnm"'r. 'whRt hRD-

ppnp-i! Wp 'DUrC'hR!pci R.!I. 100 crnre! 
worth at Mv.teres. O ~on  Can-

~. Huntpr Hawkef'!. A dm:fI'n 
varl-tlps of flpht.... and bomb.,.,. 
without B n~ the nPCPS'arv Ammuni-
tion or bombs for use with thpm. 
Thl!lt Is what hanoenpd. Whpn""pT' 
th£lT''' ~ 8. panIc. I~ '  !lav!!!: that 
Wf' hAVP to mAle!" R!III. 400 CT'n1"P!iI' wort" 
nUrf'hR!IIf.' of tht!ll or thRt. Th .. 1'"f" ,,";'l 
hP a !l:unn1pmpntArv dpmRnrf hrntJPht 
'n ~  or It win bp nurchac:fI"d bv 

"'''''''''l'Tf'd nRvmP"t ~ ' . thp n'lv· 
m"'nt h-ol" It mRdf" tn thrp" or ~'1  

'-'ars Wp will ~o In fOr thin,. whl.h 
Rf'P UCl@cleM. 
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So from every point of view, what 
I suggest is necessary. It is not only 
m'cessalY but absolutely essenhal. 
There is also another aspect to be 
considered, As I said in the begin, 
mng, let us forget that we have Ih. 
hon, Shri Krishna Menon as the 
Delence Minister or that We have got 
General so and so as the Chief of the 
Army Staft, Let us take an objec, 
tive view. There is one thing which 
I Icel. When we analyse what hap-
pened in countries all round Indja 
where vou do not have the Council 
system 'to chcck thc military authority 
01 the Chiefs of Staft, we can come te 
our conclusions. On the other har-ci, 
in U.K. and othcr countries, it doe::; 
not happen like that, That i. because 
at every level, you have got com-
mittees with Army specialists, Navy 
specialists and Air Force specialiits 
0'1 the one hand and accounts spec;lJ 
lillots and Secretariat specialists on the 
other with the Defence Minister, or a 
service Minister in U.K., in the chair. 
Tbey arrive at decisions and generally 
one man does not become all power· 
fuI. Under our system, every soldif",', 
every jawan, every rating, every a;r· 
man, looks to the Chief of the Parti-
cular Staft for his promotion, condi-
tions of service and everything ~ '. 

He is all in all as tar as our system is 
concerned, whereas there the Council 
is there. So he wiU look to ~ 

C.)uncil and not to an individual am.· 
cer at the top. That is why in tho!'!£' 
('ountries where you have the Com· 
mittee system or Council system, YOl: 
do not have thes. Army coups or 
o ~  coups which are happening all 
round us. This is another ' ' ~ 

from which the question should be 
viewed. 

Then thE're is another factor. In 
those countries where you have the 
Council system, all the sen:or officers 
are there. It conduces to Jeu cor-
"uption, because nobody will say, 'J 
wiD eo and purchase Rs. ]00 o ' ~ 

worth of this or that', It is tho 
Council that mUllt decide, 

There is still another factor which 
J would appeal to the Defence Minis-
tf"r to consider In U.K .. between tht' 

Defe.nce Minister and Ihe ServIce 
Chit:!s, there are two objective layers. 
The Army Chief, Navy Chief Or lhe 
Air Force Chiet does not have dirert 
.. cce .. to him officially except through 
the lower  committee or through thf' 
Dl'fence Minister's Committee. That 
:s why in those countries, you do not 
have incidents', Here I may b. per-
mitlt:c.l to refer to persons by na'lW; 
we had an incident between Snri 
Krishl.a Menon and General Thima)'j's 
WhH:h has created SO much trouble'. 

:0 U.K. you can never imagHl;.:" 
such a controversy because thf 

~  and the Detence Minister dil 
not Ilove official contacts in minor 
n,3tt< J &. Of course, in soeJaI life they 
meet ilnd discuss and do aB that. 

Shrl Fe .... e GUIdhl (Rai BarelJ): 
It ')w do they meet Members of Parli",· 
lI'eo! In Great Britain? 

Sbri V, C, PalDalk: I will come 10 
thai; thre i. no limp tor that, 
Mr, Gandhi. 

There is another thin, which wp 
ra',e lot; bul iet lIS make an obloe, 
tive study. In our country th(:' 
Defco.!(t Mmister beocomes a very harn 
worM:et. man because he.' hal to look 
Into SCI <1al minor details of admin,,-
tratlon and he hal to look into .mall 
matters, personal matters and 110 on. 
His secretariat allo is hard worked. 
So, from his point of view it il neces-
sary that therp should be committees 
to relit've him. 

On the other hand, you mUlt ailo 
see it trom another point ot I~. In 
our country the Detence Mini.ler hal' 
also the iB n~ . ot projectin, 
himse.)f into smaller matters, into 
minor detail. of admini.tration with 
the result that the othen 1_ initia-
tive and feel 'rude.ted, ThaI i. auo 
another point. of view. 

I am jUlt living Ih •• ., dtll'erenl 
points of vil"'W for thE' consideration 
ot the HOUI., I am told that Govern-
m.,nt have already arrived at • deci-
lion and they art." not loin, to support 
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this. That is a different question. 
But J am presenting these facts before 
the House for 8 permanent need to 
consider it. It may be tomorrow or 
some other future day. Here is a 
recommendation of the Estimates 
Committee and they will look into it. 

I look at it in relation to our pre-
sent context. We say that we have 
an organisation spending more than 
50 per cent. o!. our annual revenues 
excluding railways. Whatever we may 
say. we are not so prepared for war 
as we expect the country to be. I 
have my faith in the Armed Services. 
But J teel that We have not been able 
to plan tor their proper equipment; 
we have not been able to plan tor 
their contentment; We have not been 
able to plan so that our military 
expenditure will enure to civili.:ln 
life and civilian expenditure will 
enure to military lift> as they do in 
other countries. 

So, I place this Resolution before 
the House. 

Shrl Feroae GIUIlIhI: You have .ald 
nothing about the Auditor General. 

Shr! U. C. Patna1k: Yes; as Shri 
Gandhi knows the Auditor General 
has gi yen n lot of reports against the 
Defence Organisation. Not only this 
Auditor General bu t his predecessor 
and so on. They have given rt'ports 
that hundl'eds of crores of rupees are 
going down the drain without any 
proper chc'Ck and without any proper 
plnnning. Those reports of the 
Audl tors General have been supported 
by thf' Public Accounts Committees 
formed by Members 01 this House. 
They havt> madt> n'commendations 
from time to time. So, that is the 
audit .I ~ ot It. That u the Bide 
c:hec-king unnt"cessary expenditure. 
'Becaust" the whole Defence is treated 
as confidl'ntial, there is scope for lot 
of wrong expendilurl" being incurred 
in this. 

I lind that Ihe Estimates Committee. 
with the hon. Speaker as Chairman in 

those days, and later on with Shri 
B. G. Mehta as Chairman, has given 
a number of reports which our Defenee 
Organisation should study with due 
respect. It has recommended the 
Military Engineering Service to be so 
organised as in America where they 
have got 8 peace-time role which 
would make savings of crores and 
crares of rupees every year. It has 
made recommendations as to how the 
Army stores should be reorganised. 

Mr. Speaker: Order, order. All that 
may be very good; but how is it 
relevant to thl' resolution before us? 

Shri U. C. Patnalk: J submit that 
in our country there pas been n.o 
opportunity for the Defence Organi-
sation to study the recommendations 
of the Parliamentary committees or to 
study the state of alTairs In countries 
to arrive at some sort of new changes. 
That is why J submit thai they have 
got to look into this and 10 reorganise 
our Defence afrairs so that all these 
things are eliminated. 

Mr, Speaker: The han. Member 
must now conC'lude. 

8brl U. C. Patnalk: It is an important 
subj..,t and J am sure Ihat our han. 
Minister would be prepared to give 
some sort of patient hearing to it. 
They should not feel that simply 
because it comes from a Member of 
Ihe Opposition, they have to put il 
down. You have to study it with thf' 
future of the country in mind, with 
the preparedness for war in mind, 
with the necegity of utilising lhi. 
organisation. which is utilising half of 
our annual pxpenditure, for nation-
building and naUonal defence. Other-
wise. our Prime Minister's policy will 
not have the support at Ih,' Detence. 
Unless our foreign policy is based 
upon OUf defence strength, we wlll 
talk very tall things but at the same 
time we will have to surrender our 
rights and our territories because our 
detence organisation is not strong. It 
is through committees, and committee-s 
alone. that We can with no difllcultiea, 
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",,'itn no frustration and wah the lea$t 
chance of corruption. o ni ~ our 
national Defence Services and givt· 
our country the best Defence Forces. 
I am sure that our ~'n are the best 
pos5ibic. I really feel that we have 
got the best Army. best Navy and the 
hc'ct Air Force but no proper co-ordi-
!J"li .• un, no prop r organisation and no 
proper lead. 

Mr. Speaker: shall place the 
He..:;olu:ion fonnally before the House, 
before we adjourn. Resolution moved: 

"This House is of opinion that 
ArrllY, Navy. Air For(.'e Bnd Pro-
duction Councils bl' established 
o ~  with an overall Defence 
Council to (,'ll .. ordinatr and control 
ltH'lr ~1 ' I . i .i ' i.  

Tth'I'C i . .; ~n  am('ndm£'nl 31.";0 which 
\\11; Ul' 1'<.::IIr:d as moved. 

119( All \..5D--IO 

io .~ '71~  Council:; 

Shrl Shree Narayan Das: I beg 10 
tI1oVl-': 

For the original Resolution, aub· 
stitute-

"This House is of opinion that 
a Commillee be appointed to con 
sider the n ~ I i  desirability and 

851 i i ~  of establishing Army. 
Navy. Air Force and Production 
CounCil:; o~  with an overall 
Defence Council to co-ordinate 
their activitiel." 

Mr. Speakrr: Tilt, Retw:ution and 
lhe nmf"ndmf'nt ~  bt'fort" th(> House 

18.32 hro. 

T/H! LoJ.,: Sabha tlu'" mljllur'It;"u till 
~ ' ' 'n of OU' Clu('k on SuwrciuI/. 
AlIT" 9, 1!Uj(),'CIIlJitrrl :W. i8~ (S(Jka) 




